FORM-B
PUBLIC ANNOUNCEMENT
{Regulation 12 of the Insclvency and Bankruptcy Board of India
(Liguidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
FE AAGROCHEM PRIVATE LIMITED

PARTICULARS DETAILS

1. | Name of corporate debtor Fe Aagrochem Private Limited

2. | Date of incorporation of corporate debtor | 29 August 2012

3. ,ﬁqmority under which corporate deblor | Registrar of Companizs, Delhi,
is incorporated f registered under The Companies Act- 1956

4. | Corporate ldentity No. / Limited Liability | yo1400DL2012PTC241254
‘ Identifieation No. of corporate debtar )

3. | Address of the registered office Registered Office:- W-18, Greater Kailash-Il
and principal ofiice {if any) of New Delhi-110048 India
corporate debtor ' Factory:- Plot No: 123, Matsya Industrial Area,

(MIA Alwar] District Alwar Rajasthan
8. | Date of closure of Insolvency Resolution | 21.02.2022

Process
7. | Liguidation commencament date of 21.02.2022 (order received fo the liquidator an
corporate debior - 26.02.2022 from Hon'ble NCLT Bench-Iv)
8. | Mame and registration number of the Name:- Akarsh Kashyap
insalvency professional acting as Registration Number:-
| luidater | IsBIIPA-DD1/IP-PO0S66/2017-2016/11042
g, Address and e-mail of the liquidator, Address:- C-10, LGF, Lajpat Nagar - 3, New
as registerad with the Board Delni, National Capital Territory of Delhi-110024
Email: akashyap2002@yahoo.com
10.| Address and e-mail to be used for Address:- C-10, LGF, Lajpat Nagar - 3, New
comespondence with the fiquidator Delhi, National Capital Termitory of Delhi-110024
Email: liquidstor.fesagrochem@gmail.com
11.| Last date for submission of claims 30.03.2022

{30 days counted from the date of receiving
of order from Hon'ble NCLT Bench-1v)

Notice is hereby given that the Mational Company Law Tribunal Bench-V has ordered the
commencement of liquidafion of the Fe Aagrochem Private Limited on 21.02.2022 ordar receivad
on from Hon'ole NCLT on 28.02.2022.

The stakehaldsrs of Fe Aagrochem Private Limited are here by called up on to submit their Claims
with proofon or before 30.03.2022, tothe liquidator atthe address mentioned againstitem Na. 10.

The financial creditars shall submit their claims with proof by electronic means only. &All other creditors
miay submitihe claims with the proofin person, by post orby elecironic means.

Submission of false or misteading proof of claims shall atiract penalfies. ;

Date ; 01.03.2022 SEISh Reship
Place ; New Delhi

Liﬁuidatur of Fe Aagrochem Private Limited




